
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

CP 52/2005

OA 3085/2004

New Delhi this the 12*^ day of July, 2005

Hon'ble Mi\ M.P.Smgh> ViceChairmaii (A)
Hon'ble Mrs, Meera Chhibber, Member (J)

Dr.Prasliant Sharma, -
160-R Model Towan,

Sonepat-131001

..AppHc^nt

(By Advocate Shri Hemant Arya)

1. Shri Ajay Dua,
The Director General,
E.S.I.Corporation,
E.S.I.He^quarters,
Kotla Road, New Delhi.

2. Dr.P.Bhalla,
Hie Medical Superintendent,
ESI Hospital,Basaidarapur,
Ring Road,New Delhi.

VERSUS

..Respondents

(By Advocate Ms.Anantraala Potdar )

ORDER(ORAL)

'"^5 (Hon'ble Mi's JMeera Chhibber, Member (J)

This CP was filed for disobedience of the order dated 25.1.2005 passed in MA

40/2005 in OA 3085/2004 wiiereby the following direction was given tothe respondents;

"I have considered the arguments advanced bytlie counsel for the parties. It is
brought to my notice that interview has been fixed for 27^^ and 28*^ Januarj', 2005
for selection of candidates against certain positions which also include General
Medicuie. Since tliere is only one vacancy for General Medicine and keeping in
viewthe submissions made by the counsel for the applicant, it is ordered tliat the
respondent can now go ahead with the selection of candidates, but tliey ai-e
restrained from declaring the final selections list, till disposal ofthe present OA".
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2. Respondents have filed their reply vAerein they have explained that the result of

the selected candidate was declared by Addl. Medical Superintendent at Basaidai-apur on

29.1.2005 who was not aware ofthe said order. The head office of Coiporation is at New

Delhi and the order dated 25.1.2005 was intimated to them. When he came to know of

the interim order on 2.2.2005 Medical Superintendent issued a circulai* statins that

pursuant to the order passed by Hon'ble CAT the resultyadmission ofD^!B Medicine

January, 2005 to be kept in abeyance till the outcome of OA 3085/2004. It is also

submitted by tlie respondents \^4iich is not disputed by the learned counsel for applicant

that OA has since been dismissed finally.

3. In view of the fact that as soon as the authority came to know that the interim

order has been passed , they issued acorrected order. We are satisfied that this is abona

fide mistake and it cannot be said to be 9contempt by any stretch ofimagination. In any
case now that the OA itself has been dismissed this CP has become infhictuous also

therefore, nothing further survives in CP. TTie same is accordingly dismissed. Notices are

discharged.
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